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OROERLOral) 

By Hon b e In S. Oas Gupta, A.M.  

Th applicant has filed this OA under Spa ion 19 

o P the A dministrative Tribun als Act, seeking the relief 

of nuash ng of the order dated 15-5-19 9 1 by which the 

responde t no. 1 had imposed on the applicant penalty 

of stop ng increment for three years with cumulative 

effect. The applicant has also sought expunction of 

certain adverse remarks st ated to have been made by the 

0.% 
respond t no.2c tr-le the k Rs of the applicant. 

2. 	The facts of the case may be briefly stated. The 

a ppl ic an wes working as Junior Telecommunication  Of fic 

at Aligarh. The respondent no. 1 had issued a chatge sheet 

under Rule 16 of the C.:S (CCA) Rules. The applicant had 

submit d his reply to the charge sheet and thereafter 

the imp or-led order of penalty stopping the apdlicant is 

increme 	for three years with immediate effect was 

p assed. The applicant filed an appeal but the same 

was not acted upon and this led the applicant to file this 

OA unde Section 19 of the Administrative Tribunals, 

Act, 19:5, seeking the relief aforementioned. The 
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applicant also states that in his confidential report 

an advers entry was given oy the respondent nn. 2. 

The appli ant had represented against the same but his 

representation,  it is st a ted, has not been act ed upon 

so far. 

3. :Jh 	the case came up for hearing, we notic ed  

that the pdlication suffers from multiplicity of relief 

as the sr. and relief is not cons eouential to his first 

relief.  The learn ed counsel for the applicant submitted 

t hat he ould only press for the first relief i.e. for 

Quashing of the order of penalty. 	Lie, therefore., 

c ons icier d this prayer only of the applicant. 

4. The facts are not disputed. The applicant was 

issued a herbs m,,,mo under Rule 16 of the XS (CC.&A )Rut es 

for t he minor penalty and thereafter penalty for stooii ien 

• 

of three years increment with cumulative effect was 

impos ed by the impugned order. 	Rule 16(1)1/4.4)clearly 
/1/4- 

in dic at es t 'nat wnen the penalty of stoppage of increment 

with owndative effect is impos ed, it would oe mandatory 

to hold .n en nuiry in the manner laid down under Sub—Rule 

3 to 23 f Ru le 14 ibid before making any order imposing 

such pen lt y. Ile have seen the count er affidavit filed 

by t he r s don dents. Admittedly, no en ruiry was held in 

the manner laid down as per Sub—Pule 3 to 23 of the nul 

14 of th 	(CC.'erA ) Rules. 
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b. 	Th applic ation, tnerefore, can be allowed on this 

short 	nt only. Je accordingly wash the impugned order 

dated 18 5-1991 passed by the respondent no. 1 imposing 

the penalty of stoppage of increment with cumulative 

effect. The applicant shall be entitled to all the 

consenue tial benefits of the cuashing of the impugned 

order of penalty, including arrears of salary based on 

the increments withheld to be paid within a period of 

three ins the from the date of communication of this order. 

Je, howe er, provide that the respondents shall be at 

liberty o proceed against the applicant afresh in 

accordan e with law. 

6. 	Th 	application is disposed of with the above 

directio s. There shall, however, be no order as to 

costs. 
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